
Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

Enct: (As above)

Copy to the: -

J&K PCC Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

The Consuttant (Judiciat),
Hon'bte NationaI Green Tribuna[, (P.B)

New Dethi.

No. JKPCC/NGr/oA 360-2024/ 3g (r 6- 6T Dt. I l-to-zoza.

Sub: - Report on behatf of J&K Pottution Controt Committee in pursuant to

Hon'ble NGT Order dated 15-07-2024 passed in OA No. 360 ol 2024

titted ,,Fetting of 234trees on Century-otd cottege campus distresses

many in Kashmir".

Sir,

ln comptiance to the Hon'bte National. Green Tribunal Order dated 15-

07-2124passed in oA No. 360 ol2024titted "Fetting ol234trees on century-

otd cottege campus distresses many in Kashmir", the Report of J&K Pottution

Control. Committee is submitted herewith.

It is therefore, requested that the report may kindty be taken on record

and pl,aced before the Hon'bte NationatGreen Tribunat for consideration.

Yours faithfuttY,

ronan,#t*#;nr
MemberSecretary tt . lO.

JKPCC, Jammu
th

1 Sh. G.M Kawoosa, Additionat Standing Counset, Supreme Court of lndia

/ Hon'bte NGT New Dethi, for information and necessary action. This is

in reference to Govt. of J&K Order No. 15387-JK(LD) of 2024 Dated 03-

09-2024.
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Before the Hon'bte NationaI Green Tribunal
Principal, Bench, New Dethi

Originat Apptication No. 360 of 2024

IN THE MATTER OF "Fetting of 234trees on century-otd cottege campus
distresses many in Kashmir" appearing in The

Hindu dated 22.03.2024.

Report on behalf of Jammu and Kashmir Pollution Control Committee
pursuant to Hon'ble Nationat Green Tribunat Order dated 15-07-2024 passed

in OA No. 360 of 2O24titted "Felting of 234 trees on century-otd cottege campus

distresses many in Kashmir" appearing in The Hindu dated 22.03.2024".

Background:

That the Hon'bte Nationat Green TribunaI vide Order dated 15-07-2024

passed in OA No. 350 of 2024 directed as fottows:-

1. "Since the allegation is in respect of the cutting of trees in the College

Campus, hence, we implead the following as respondent no. 5:-
(5) Principal, Amar Singh College, Srinagar"

2. "Let Notice be issued directty and through the MemberSecretary,l&K PCC
to the newly added respondents for filing the response at least one week
before the next date of hearing".

3. "The Member Secretary, J&K PCC and also RO, MoEF&CC, Chandigarh are
directed to place on record the futt defails of the order passed by the
competent authority permitting felling of the trees such as the date of the
order, the authority which had passe d the order, the number of trees which
were allowed to be cut along with a copy of the said order on record and a
copy of the inspection report of the Forest Department, if any, prepared
before givingthe permission. Let the same be done within the period of four
weeks".

4. "We also direct that the concerned authorities will ensure that no further
illegalfelling of trees takes place in the College premises in question".

*;t* Page 1 of 6
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StatusIeporu

ln comptiance to the directions of Hon'b[e NationaI Green TribunaI

dated 15-07-2024 passed in OA No. 360 of 2024, notice was served to the newty

added respondent i.e. Principat, Amar Singh Cottege, Srinagar by J&K PCC, vide

this office No. JKPCC/Sc/ OA 360 dated: 12-Og-2024 and was asked to appear

before the Hon'bte Tribunat either in person or by pteader duty instructed on the

date of hearing and atso fite response before the Hon'bte NGT wetl before the next

date of hearing i.e. 15-10-2024.

The detaited response of the J&K Pottutlon Control Committee in terms of

the aforesaid order of the Hon'bte NGT is submitted as under:-

1. That for trees growing on private land and State tand but not on Forest

tand, the restriction on fetl.ing is appticabte onty on tree species that have

been dectared as Specified Trees and is regutated as per the provisions

taid out in J&K Preservation of Specified Trees Act, 1969. As of now, the

foltowing species have been dectared as specified trees:- Watnut,

Wittow, Khair, Conifers and Oaks. Further, Fetting of khair trees is

regutated as per the provisions [aid out in SRO-1 11 ot 2016 (Annexure 1).

2. Outside of MunicipaI Corporation areas, removaI of trees other than

those mentioned above from private land does not require permission

f ro m th e Fo rest/Reve n u e de pa rtme nt. Fu rth er, the fotlowi n g Agrofo restry

species are atso exempted from the requirement of transit pass under

the Jammu and Kashmir Forest Produce Transit Rutes, 2020:

# Name

1 Bamboo

2 Populus spp (Poptar)

3 Sa/x spp (Wittow)

4 Ailanthus excelsa

5 Aca c i a n i loti ca (Ki kar)

>Ay
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b E u c a ty ptu s spp (Safed a)

7 Albizzia spp (Siris)

B Appte, Pear, Ptum, Peach, Apricot, Cherry, Guava

3. However, trees of the above-mentioned Species growing on non-forest

state tand are Government property and therefore, have to be dlsposed

of with the approvaI of the competent authority in the Department in

accordance with proceduraI requirements.

4. That with regard to fetting of trees posing threat to [ife and property, the

PCCF, Forest Department, Jammu and Kashmir has issued Circular 01

of 2019 dated 28/11/2019, which is reproduced as hereunder:

i) ln forest areas, removat of trees posing threat to tife and property

shatl, be governed strictty in accordance with the Quatitative and

Quantitative norms formutated in pursuance of the orders of

Hon'bte Supreme Court dated 12.12.1996 in the case titted T.N.

Godavarman V/s UOI & others.

ii) lf removaI of trees raised by Forest Department on other State

[ands, if outside demarcated forests is required:

a) The apptication-for fetting of trees shoul.d be submitted-by-

the concerned government department atong with a

certificate issued by a Revenue officer not betow the rank of

Tehsitdar having jurisdiction of the area that the trees pose

threat to tife and property.

b) The DFO concerned shatt inspect the site and submit a

report to the Conservator of Forests. The Conservator of

Forests concerned shatt accord the approvaI on the

recommendations of the DFO concerned.

c) The Conservator of Forests sha[[ satisfy himsel,f that the area

in question is not a "Forest" as defined in the order of Hon'bte

e66^u Page 3 of 6
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Supreme Court dated 12.12.1996 in case titted T.N

Godavarman V/s UOI & others.

iii) The procedure to be adopted for fetl.ing and transportation of

trees grown on private [ands shatl continue to be regutated in

accordance with Circutar No. 5 of 1998 dated 05.03.1998,

issued under endorsement No. PCCF/Lease/90-1125; dated

05.03. 1 998(Annexure 2).

iv) ln case of removaI of trees f rom the premises of institutions,

the J&K State Forest Corporation (SFC) may be requested by

the concerned institutions for fetting of such trees after

obtaining the approval of the competent authority of the

institution. However, in case, the institute intends to transport

the fel.l.ed timber, the same shatl. be governed by the Circutar 5

of 1 998 dated 05-03-1 998.

v) The trees removed shatt be reptaced with ornamental shrubs

or trees that do not grow very tat[ under appropriate scheme.

Any attempt to encroach upon the tand in question shat[ be

reported to the appropriate authorities by staff concerned for

necessary action under [aw.

6) ln the instant case, the removal of trees has been entrusted to the J&K

State Forest Corporation after obtaining administrative approvaI f rom the

competent authority in terms of the Circutar 1 of 2019 mentioned above.

7) However, since the area under question fatts under the jurisdiction of

Srinagar Municipat Corporation, permission is additional,ty required from

the Tree authority constituted under the Jammu and Kashmir Municipat

Corporation Act, 2000.

8) That, the J&K Pottution Contro[ Committee, vide No. JKPCC /Sc. /91 11241

261-266 dated 29-07-2024 (appended as Annexure 3) sought detaits

regarding f unctioning of Tree Authority f rom Srinagar Municipal,

*V^+ Page 4 of 6
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*cd- Page 5 of 6

Corporation and iammu Municipat Corporation. The response of

Srinagar Municipat Corporation and Jammu Municipat Corporation is

appended herewith as Annexure 4 and 5.

9) That as per the response received from the Srinagar Municipat

Corporation, it is evident that no permission for removal of trees has

been accorded frcm2020-21 to2024-25 bythe SMC. Both SMC and JMC

have reported that as of now there is no prescribed format for making an

apptication for cutting/ fetting/ removal of trees and no fees have been

prescribed for submitting the app[ication.

1o)That in terms of Government Order 110-JK(FST) of 2023 dated

11 .05.2023, a ppended as Annexure - 6, Divisionat Forest Off icer, SociaI

Forestry, Jammu and Divisionat Forest Officer, SociaI Forestry, Srinagar

have been appointed as Tree Officers for the purpose of Tree Authorities

of Jammu Municipat Corporation and Srinagar Municipat Corporation.

11)That the DivisionaI Manager, Pirpanjat West Division, J&K FDCL,

requested the DFO, SociaI Forestry Division, Srinagar, for fetling

permission for the auctioned trees to get them removed / extracted at the

eartrest before the academic session starts to avoid any mishap, vide

Communication No. DN4/FDC/PPW/Estt/693-95 dated 17.02.2024

appended as Annexure-7.

12)That DFO, Sociat Forestry, Srinagar, responded with communication No.

1462-63/5F/Sgr-20 dated 22102/2024 with a ctarif ication inter alia that as

per provisions of SO-327 of 7th Juty 2022 ( Sociat Forestry plantation

Rules) and as per the report/ recommendation of the committee

constituted by the Govt. of Jammu and Kashmir vide Govt. Order No. 470-

iK ( GAD) ot 2O2O dated 14-04-2020 in Writ petition (Civit) ptL No, 04 of

2022 titted Azra lsmait V/s UT of J&K and Others (appended as Annexure

8), the NDC, valuation and fetting permission for ptantations other than

raised by the Department of Sociat Forestry is not issued by this

department and onty tech nicaI guidance is shared as and when required.
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13)That the committee constituted by the Govt. of Jammu and Kashmir vi

Govt. order No. 470-JK ( GAD) ot 2022 dated 14-04-2022 has inter a

suggested for phasing out of femate poptar trees ptanted by

Departments tike Social Forestry, pWD (R&B) etc. standing on

adjoining sensitive [ocations tike hospitats, schoots, market pl.ac

within Srinagar Municipal. corporation or simitar other cities / towns i

vattey and such phasing out shal.l. be carried out on attaining exptoitab

size of more than 4 feet girth. The topping / fetting at these ptaces shou

be carried out by concerned department / institution / individuats wh

own theses ptantations after identification of the trees by Sociat Fo

Department in spring season.

Prayer:

ln the premises, it is therefore respectfutl.y prayed that the report may kindty

be taken on record before the Hon'bte Nationat Green TribunaL for consideration.

G h d

Member Secretary
J&K PCC
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rules,

1. Title,

(1) rules nraY

t(hair Trees

o.

(2)

(3)
ndi

2.

ir

Ltrese rules, unless the

d. "Forest

r
I

-rll

encement and aPPlication

be called "^fhe

'Acacia .catechu'

c. "EmPowered Officer" means

Forests, Jammu;

Lands" mean

under the control of

the

,

la

1987

forests in

a

.-;.

SRotll .- In pursuance of poyy-ers conferrecl by section 1"

sub-section (2) or'lJai*-37 of Janrmu and Kashmir Land

Sanivar 1996 (Xrr ;ilffi; tne coVernrnent hereby makes

I

Year" means last Year
a. "AssessmenI

fellirrg cycle;

b.

demarcated and

shatl have the same

and Kashmir Forest Act,

Annei - t

37
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requires:-
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the

-
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e." orrn" fileans the l'ornl appended to these rules;

f. "Kha ir Tree" rneans tree having, the botanical name

catechu', d.nd shall include its roots, stumps, stem

branches whether standing or fallen and shall also in

sleedlings, sa
]

plings and Pole qf thq sPecies;
,I

noer
Ig. "Management Plan" means the Plan prepa red

rules for scientific management of Klrair trees cove1.lng
ltmanagernent units;

t

e

u

h. "Management Unit" means the 'aggregate ?f ?t9.u:. 
of

forest jand Khair trees falling within the jurisdiction of

obtained fr marq
I

in these rulqs
in the Jamrnu

i in the lammu

s

g

I.erritori al Division;

i. "Oulturn" nleans a quan[itY of

a

?J
on of es

for any

(2) No shall be used for any Purpose

acco ance with the provision s made under these" rules..

4. Freparqtion and approval of management p

(1)

man

8r rh
,,Q n

in the
trees

be Permitled.

(2) On the basis

sub-rule ( 1),

tr.$

of assessment repo rt prepared after surveY

a management Plan shall be prePared bY'

Forqst DePartment covering all management units, and

1;.

of an area;

(2) and expressions used but not

have Sarne meaning as assigned to

Land Revenue Act, Samvat L996,

Forest Act; $amvat 1987 (A.D. 1

on felling, converbion and

(1) No ir tre'e shall be felled or
perntission grarrLed under these ru

:
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approvat by the end ofthe a5sessm

(5) No Dqviaticln I'rom eleven yea r felling p mme ASabove'mentioned FORM- h,, shall be perm le

5. .Accord

ll be submitted to the princi pal Ch
i

ief Con
ent yea

(3) l'he nranagembnt plan shall be pr"epared by a commconrprising Lhe l.ollclwing:_ ' 
,

r.

(4

(3)

).

)

sdi,
felli

land.
sanction to the fell,ing prog me IN

a) In Pro ry Land

gf

The
I

(1) Officer shall submit e
by him for the m

(4) CIf rule 4 for sanction by lh

year
unit

P

5
e ofri

(2) powered Officer shall accord to thefelling programme for each man ment unit aobtainin g a report from the concerned lCo
of Forests, in accordance with rule'4.

a

b) fn Non Land

l-he Em
of tlre

?

l

I

j

,l
I:l

il
,l,i

liiri I

itl
iil
rl,i

II
ilrl
rl

F.e

I

I

t.
I

!

:

:

I

i.
ii.
iii.

Pla

approvecl
Divisional Forest Officer
programme/block for the management unit
for Len years as per FORMTA,.

the

I

ten

,

of Khair trees shall be permitted on

survey, fro'rn disposal
l(hair wood, Khair firewood and other remnapts shallremit[ed into the State Treasury immediately.

I

I

I
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ise. ubtirication of felling block, invitation and processing of
,i application for grant Jf teiling permission r

(1) The cohcerned Divisional Forest Officer, on recei pt lof the
sanction to the adopLion of the ten year felling p rogramme for
management unit under his ;uiisdi ction, shall notifu the villa9e
(s) having trees sanciloned for

-1

year and shall invite application i
Khair trees or any person authori

(2)'l-he app ications received in this
concerned Tehsildar and territorial nge Officer forBa

atiqnNishandehildemarcation and enumer of trees' with
reference to the relevant revenue The Nisha,ndehi/
Demarcation report alongwith enumerated
in presence of the Block Forest Officer con
shall be countersigned by the Naib Tehsi
attested by the Tehsildar concerned. A certi
by the Naih Tehsi dar certif,Ting:

a) that the identified private land is either encroached
land/Governrnent lp d nor under any dispute/ fior:tgage
and that the trees ave been enu after ,following
the prescribed procedure for dqm enumeration.

being felled
Ln Form -'d'
zed by himli

uehatr snJt

tll
I

h,

rcated
I

c) that [he connectecl papers, applications and an affidavit
[he land owners etc have been duly scrutinized and fo
irr order.

(3) The terrilorial Range officer shall direct the concerned
Forest officer fcr verification and enumeration or
silvicul[urally available trees. -l-he Block Forest officer

Bl

b) that all the €nunrerated trees fall wi
private land ol'the applicant.

rr thc dema
:

sh
mal<c an inspection report in Form-,C, after verification
enunreratiorr o[ the silvicull"urally available trees and submit
sanrc lo the territorial Range Oificer. :

(a) on rerr:ipt of the verification repbrt alongwlth enunreraiion list
irom the concerned Range officer and Nishandehi/ Dernarcatiot
repor.t alongwith the prcscribed certificatb frorn the coneerned
felisildar', the Divisional Forest officer may invite objections, ii
required, frorn the residents of the 'felling blocks, wrricrr shall'bd
submitted to hinr within a period of 10 days. such objections, ii

.:

I

I

I

i

I

(

shall
and

and
shalt be made

l
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'lt any received, shal be disposed otf by the concerned DivisForest Qfficer
15 days

in such manner as may be necessary under
within I'rom the date of receipt.

(5) Thereafter, .the DFO may accord permission or rejgct
application .giving reasons in writing for marklng, felling
COI'IV of 'particul ar

I

;i{nal
rf tes

nd
ersion

I

6 auth
I

I

or th orized person

7. Conditi ons for felling

(1) The owner of the Khair
for the purpose of these

8.

(4)

tree (s) in favoul of appli
in Form-'D' withinItS Uays.

I

trees or uny ,urrf,r autho
rules shall be required to

cant OW

rized bvh
pay a fee

ed

)

Rs 10/- per tree or such amount as rqav be fixed
Govgrnnrent fi-om time to tiffic, for g of
fel ing of the tree.

(2) -lhe 
felting shail be done on ly after ad qtoco

regardi ng payrnent of fees for each Khair
conditions, compensatory plantation
manEg emenl- plan approved under rule 4.

s

A

11.

by

(1) Af'ter [he accor:d of marking and felling
-sh.rll be condpcted by the Block Fores't
felling, conversion
str.ict supervision

and transportation
of the Block Forest

Iricharge of the area and shail submit an
Range Officer. After receipt of the
Ol'ficer, the Divisional Forest
case may be, may accord transportation.

disposal

the

UN

to

a5

(2)

(3)

88



s

;,t *h?m,Lhe owner may have sold the Khair wood, Khair;' and other remnants r:f lhe felled Khair trees.

U

ref1

i

I(5) The fee of Rs 20/- per q'uintal within State and Rs 1 al-quintal for export outside State or such sum as may be by
lor

the Government from time to time, shall be
transpo rtal-ion permission

(6) Marking, felling, conversion, transporta and disposa
l(hair. wood from the non-forest land. excl tng private ( il
land sha I be done , by the Divisional Forest Offl
receiving approval from the Ernpowered 0fficer

ble

of

(7) -lhe Divisional Forest Officer shall
Ernpolvered Officer witfr regard
[,ransportation in FronrrE, and a co
of financial.year in ForrnrF,..

9. Validity of feiling permission and
operations.

(l) -1'he 
felling pernri

nrontlrs fronr the

(2) Any
upto

sion in the validity period
e maximum of two months

Con tor of Forests conce

submit a monlhly retu
i

rn
to the con
nsolida report at

vano
!

valid for a period of

felling,

me fo

rmfel

me finathe D
year.

SSION

datt

ona Forest Officer

granted shall be
of its issuance.

ol' th
may

rned upon the
concerned in

g

lowed

Khair

(3) Tirne franre for various operaUons shall be fol
approved n-tanagement plan/felling programme.

as'

10.

(
and Regula on) Rules, 2012 as a primary Wood Based

1L. Rernittance of the Fees/Revenue

Ilre revenuc generated as a result of felling peimission fee,
t.ransportation permission f'ee and revenue realized from disposat oi
Khair wood shall be renrilted into the state -l-reasuries immediately on
its beirrg realized, as revenue receipts of Fores[ Department. rdeiu

by

r
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iq{iarges shall be rearized by the authoritic-s who are em
grant suclr perntissions.

to

ctpa
days

Di
(1) ru

Conservator of Forests
of issue of such order.

r, within a period of 10 days ffpm d

13. Penalty

4nyr

shall

By

No:- Rev/Lit/|qZAt4
Copy to the:-

person, who contravenes. a ny of the p of
be liable to penalties provided under s

and Kashnrir Land Revenue Act, Sarnvat- 1

Janrmu and lfushnrir Forest Act, 1987 (A.D.

i.4. Application of 6ther laws not barred

Ilre provisions of these rules shall be in
derogalion of, any otlrer law l=or the time
otherwise expressly provided under the la
Revenue Act, Sanrvat 1996 (1939 A.D.).

15. Repeal and Savings
-l'lre Jarnmu and Kashmir Khair

93e A.D.)

additi n t0, a

Trees'Acacia catech
are hereby repealed
so repealed shall be

Kashmir.
sd/-

(Muha
Secret.ary to

mmad

Revenue Depa

38 of J

ee6 ([
1e30)i.

being in
mmu a nd h

the

r

u'(
,Hand ization) Rules, 1995

a taken under the rules
taken nder the provisions of these rules.

rder of the Government of Jammu and

Dated:-El -03-

1. Financial Commissioner, Revenue, J&K, Jammu.
2, Principal Secretary to the Government, Forest Department.
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Hon'ble Governor
r lamm u/Kashrnir

6, Commr/Secretary to

to Govern rnent, General Admini

7, All Dep Comm

Govern r,nent, Department of Law, Justice

B.

Parliampnta.ry Affairs (with 07 spare cqpies)

9. pyt. S
10. f\4anag er

UE
Governm for publi,CA in1 1. Notification file/Stock fite

a

Depug

t.

,)

the
ue

I

I

'3.
4

Principal
Divisiona

rtnren r
I

i

I

i
I

I
I

I

flffi
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i

5. No. Year
-l:UI

l'ellirrg'

Nanre of
villages

Fgrnr_'A,

(Refer Sub-rule (4) of Rute ,4)

Area ol'
Village (s)/

Block

I '2

il

Available
Growing

stock
(Indicative)

I Sitvicutturatty
available stock

(Indicative)

3 4 5 C

I

I

l

I

I

I

,/
I

I

I

I

I

I

I

1

.:;,-a

7

I

I

I

L

I

l
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FORM-'B'

Application for Grant of permission for Felling Khair
(ILefer sub_rule (,1) of Rute 5)

D.F.o.

Division,

Kindly grant oedetail:_ rrmission for felling of Khair iree in my

I) Name with parentage:

II) AdrJress:

lll) Nunrber of l(hair trees

IV) t ocailion of the tree:
' 

a) Viltage: r

b) Khasra No:

V) Purpose of felling:

VI) Name/names of the Cr:_shares with parentage and
-lhe 

following docurnents are enclosed:-

r) of lhe applicant to the effect thaL above pafliculars are
rr) l( Girdawari signed by the patwari of the Ha1qa.

ur) of Co-shares if any.

rv) proof.

6rr

Date and place
signature

ur as per

intended to nbe felled, l

and solp

address(

I

i

3. Certified Khair saplings have been planted by rne in ti of thefelling are alive as on date.

by Notary
Photo

To

Sir,

complete
I%
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FORM-.C, I I

Verification Report of the R. O

VI Tree Nurnber Girth of the tree

At breast Height (CM)

TPTAL:

I 
erc r,,"rfiTj:l:ffi"r cotumn rhe deraits resardins dry, s

Certrl=ted that:-

ts based.

tks

hea growth

landl
have

for

of

by

0 in

(2)

of

clude any

l

(Refer sub_rute (3) of Rule 6)

ll |:ff[t;:::if ili'ril;ly date on which verincaLion
IIi l(hasra No./Nos.

Lu li"" of the ffi,irru No./Nos.v Lnumeration list of the silviculturally avallable trees

i
I

I

I

I

,

etc

1

I

j

I

it

I

I
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FORM.'D' .

Format for felling permission
,. I

(Bef.suU-rute (S) of Rute 6)

I

:,

I

I1) Reference to the pCCps sanctidn to tf,re adopflon of tfue2) Name of the fe*ing v*age/brock with'rufudii-,piirri-'-
1) [tqrip No. where]rom Liiting r,u.lo'uu made:-4) Referlnce to the ROs proposif oifuffing,-
5) Detaits of rhe trees altowed to be felled":_
6) Amount recovered on ,..ouni;i;Ji;;;'p.rrnission with

dates:-

llee n,unrfer.?s per Gtrrh (CM)
enumeration list

block:-

TRN

to the

'l0TAL:-

. The above pernrission for felling as per golumn
conditions:-

I
l

I The
I

i

\

specifically permitted by

e departments.

IV Felling permission fee is deposited with the DFo concerned.

I i, r

VII

li

t1

least three

a

of

I

III No is made'excgRt'where

V Marking pf lhe.trees sanctioned to be felled is done by the, concerned RO

VI t1O will nraintain

The Khair wood

felling diary as ner llre 
prescribed procedure.

the mid girth of each billet is measurid under bark and records. r

a

is converted into billets of standard size of one meter

Vm Any other condition is considered to be

l,lr,

i,i,.,,,

:: r, i

i

t:

:ll
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t
I

Monthly return of l(haiir felting, Conversion' Sales

(Refer sub-rule (7) of rule 8)

Nanre of the Division/l{ange/Block/beat'

Name of the fetling blocl< (vitlage)'

FORM..E,

the owner/owners.

of trees marked with volume in Cms'

of trees felled.

obtained (M3)

wood.
Firewood.

of whose favour
has issued.

1"

1.

2.

3.

4.

5.

i

i
I
:

of

Khair
Khair

6.

1

B,

I

!

with
9

;

o

'. .:

. ri rri. i ,

:.1 r

I
l.
I
I
i

of transporta tion Permission'
25 and date.

for which form 25 issued.

on account pf

date.

L

:l

,tr 't
I

i

I
I
I
i

i

I

i

I
I

l'

I
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EAM''F,

Pr'chief conservat?1,311""!?1r;*Tiff"*1x,f 
:ili.,

(Refer Sub-rule (7) of rute 8)

1. Year of Report,
I

2. Total area of the felling blocks operated dirring the
i

3. Agregate gross growing shck available in the felling

4. Aggregate silviculturally avallable stocks in the felling bloqks as at (2) a.lCms), 
,

5. AggreEate volume marked for felling during the year (in

6, Aggregate volume of the Khair wood actually felle{. the'y.ear (in

I

year v{,ith name.
i

blocklas.

7 Aggregate volume of the Khair wood purchased byitfre
during ithe year (in Cms). i

manufactu

0g

rl

il.Pernrission charges recovered from the Katha manufacturing units'(in Rsl.
I s *:l****+*,t****{.*rr**:}*

;

1

l

unitma

L

L

10.

unit

,

Katha

:

I

I

i

I
I

I
I

I-i
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AF.J/1||J,,IIJ ANi) KASrJr,/lri(jrijrrir' or rrru i'ri'.,Iiit:rsr,*1'A.r.0* 
.,rr riu*r,:5.r s

CU{ CLrLA]T NC)
Ii..r't'uD

,i: "irtri.; 1

\ orvncr(s) rvill
fcU*d dgrng

lj--_r , uuCc]LrrC lbr
(:xrac,cd ri.;;;,'J;fl'1ffff* ffil:?;L.Jr & c,vuuer

5 0F 1998
05_03-l 99s

f.Uine ancl remorql of kces r tanding on pnL,Jlc JanrJ rvl;S,;r,er:i,ttJ b1, ilte J4ti Agrarian Refornu Act, Ir76 rvhcrcuncJur ltcvr:rruc}"P*l**qr o.mcjals w
liclrruvcr, Urc Aii l:* bue

cr$ rbsu"mg tirc Pynruslion for leliirg ol- such lr.ccs

[funsrrcirn
ri amendcd rcccntl)'ljdc 

Jcnt) Ac I a-t:d Sccljon j1 cf ilr,j

'l.r

regularion of {t[ing and rcrnoval of rrcrr(

callicr' ,l\ct dcaling rvjtlr
I'hr-',s t1re olvncrs of priva

oIl l)nvatc l.ul::.l irar bgutt dulutcdtc iand no longur Ir;rv,: Io sccl pcrrtrisslojr of Urc-
f ',,'...--. .! , !r lLj* ,l-jcj)alrrne trl fcr fclijng of rrccs. Ilotvcvcr, pornissiurr to. tran.5p()tt
tjrc li:.crvoorJ c;ttrac tcct frorn such kccu isFuresl Dcparittrcl;i,

Nouv

firewood cxFacted fronr

ro IaciLjlrrc q uick proccssir

stiil rcguirucl to bc rrlcrr

tg r:f uJ$cs ucuhuill

ir ortr tlr..,

l:ermissjpr to traruFofi lhc
othcr {han Lhosc ftlling urrd

trccs c.[ rcvcnuc J;tltJ.:,er lhe catcgory of ro1,al, rcscrvcd anci s1:ccrJit:c'i1;;c,ir:s [:c. fsjj*lr,utg pruuctirlls u iaiil Ootvn01. Tirc sdncerncd Iand ori,ncr(sj slrall appl.r, lo tj:u coficui.ncd Djr(] jorr i t"1'..
,,1 } 1, Iransporlaiion

F
tL pen lllsslon &v:1g dctails c, f kccs lo bc rcrlrovctl lrurrt

F.
l', l --ll

Iiirc Sha3ra-[]1

thc prcpricraly- l 'ard (spcciesrvise) rogcrl

a;rpi.icarion \\,

asra " of hnd vis_a-vrs
lor niUr ovmorsJJp dcl;rrls

dl bc rqcc,mllanicd 
b

I;rnof of owrrcrslr{r. .i}i.iu

tlt: Irar,r: tc rJcc/aic llrc rJc

.1,rn a0jcjalit jri rvirjcl, tjr
tr '

t;rrls o[ trcc.5 sj)cuc-urvisu lo l,tr^rl,'r..r, /rJt.i:r;r No atttJ t'1t' rr,ruf' uJ r.rrvrrurxlri;i. 
J Jr,.,

u
r1:plcallcn 

sJrouirl liu cnc1ursrd b1, thc. concc;:lr.:rJ l,alrv;rri 
.lJr(,1

Numbcrdar 
o .i'rrte rrrU,rgc .ttril coun

I IC r"srlllrctl bt. tlru (jrrtJ:irt,;rr i,i ili -

tl'

I
-.:;'';'i l' '
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i"3i,
itu;;: --"1.

"{Jn rrc'.:ir'rrrg the i*pplication accornp;riied wit.lr rcvrsrlus rec$rrl ol

o,.v*rr5hi.p. .hr.Df'O rvill scrulirize. thre applicaticn L1 iris ofn$* and i#

fonvtrci ilte $etn* io ll-angc O$ger r&nq'cnied fur 5po1 lnsFut'f*^r

a-rtd iup*rtulg tlit f;cts such as:'

i., sp*:clti, nutrrbcr of uccg v;itlr Lli.arncl[r rt brr;ast lrcrg}rt'

Lrij; Es$rrstcd quanfiq' of firtr"'ood rvlrlclr ciiuld 1"rt t:)'If il;liltl

fiorn tltc lrces.

Tiru Rangr Oll:o0r chould vcriJy tllc {"lrcts r:itlrcr itrttr'sul["

i l.t',
]

rll
()i

e l] [uu.l'

ri !i,

tc.) Lilnc

nntl th*

ilr lrir
lunr rvill

of *ve,n*

rIIr.: ns

tluoug)r a Forestcr altsr sPot" rnspoction, tnrl rePrfl back tu llr*

l)FO wit.i'r his r{:csiruncnd:rtinn or othcnvlsu rvitlrirt unc tvc':1"'

lnune"di:rtr:iy on rec*ipt of ths vcriflcalion rtpofl konr tJtc Rangc

Office r, the DFCI ma]' sancliofl issua ol Fonn ?5, i'f s0

rccslrrrrlqncled by &c Rlnge,bffit*''' I

Fcrllarving instnrotisns rviJl aLso bc foUorvod:-

li Fumt 25 \ rill bc issued prsonally CIn s1:nt b1'

I;orestsr concgrned si:sr:nring lli ruks arld Io{i

ir'1' . : 
'r.{t_.- h) DI?O rvil] rnonitar operaLitn of smclions front

. by deputing ACf or spccial panics"

c) I]1.O will also re{lecr tire Sanctions issucd by

quanlity af Irrnlvoori extr'flcted {inm privatc

rnonrhlY prCIgrcs8 r6Forls submittcd to cl; rvho

submrl a consoficiaieti -ierulrt ts CCI cn

,r**nti,. Tids rvili ensurs *ue check in tlra

t ",

l'
tt.
.l -
f

ir r't..--
t.
j

I

,

F.Patna,ik )
Pi", ChicI Conlervator o[ Fore'rls

i25 Dated4-u: -1998

C"py for infornrrt'ion lncl necessary'acticn to t$:-
B rvisio nnl Corrtrtf,trionur, Jagrrnu.

Atl CCFdCf*j{DIrOs J&K F':rest DtF&rtlrlenl'

Ivlurugirg Diicctor, J&K pItC' Jrtnmu,

I

I

I

)
I

i

I

I

I

i

i
I

I

i
1

l.

I

Lt rt"i\.I"'*'r 
* rt ., .L

R lt t.-c, i* I

1

'.) i.1 ptlfr

,t

| ;.

s
q,4

J

I

I

i
I
I

I
l

;

I

l

99



a*f, a rnI( l'tl\i-,
r +__/\*

Li I? [ tl$
i; ! 9iJq

*ili:riliri'liir - 5 ul 1U!s tliltccl -lJ5-03-!8 i*iiitini:^ p,"*cerilir'
r-i;.rrl:L'.)Cfl[iilt-rt'L Of fireiv,:r.,,ri c r.:tl'tiCtittii ii-Unf pr i Y&te lands iil

;l: t:;ir +:i:

I

tirttner- /' 0e ;Ldded alicr- ti:e rv*rct "' t;ir gtvoud '" r.vher.i:
I
e\rgi

;tl*ier I.ic, 5 CIi 1!9S dared, 05-ili-]098 rnsusd bv riris oiilce ull
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(P.Fatmaik)
Pr. Chief Conservator of Forests'2a
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(l nnn 7 tDLe-e-

Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex ll Silf Factory Road
Transport Nagar, Jammu, 180 006 ll nalOagn, Srinagar, 190 008

f el - 0191-2476927', maiI - membersecretaryjkspcb@gmail.com

1. The Commissioner
Jammu Municipat Corporation,
Jammu.

2. The Commissioner
Srinagar MunicipaI Corporation,
Srinagar.

No:- JKPCC/Sc./e1 1t2uil6l - &66 oateO:&1-O7-2O24

Sub: Fetl,ing of trees posing threat to tife and property in the Municipal Corporat
areas.

Ref:- Hon'ble NGT Order dated 05-04-2024 in the matter of OA No. 97 1 of 2022 tittetg

"NGT Bar Association vs Department of Environment, GNCTD'. 
i

Sir, 
i

Kindty refer to the above captioned subject. ln this connection, I am to say thdt

the OA referred to above has been tisted before the Hon'bte Nationa[ Green Tribunat.l

ln this regard, you are requested to kindty provide the fottowing information: i

1 . Notif ication regarding the constitution of Tree Authority under Section 340

Municipal. Corporation Act 2000.

2. Form prescribed under Section 344 of Municipat Corporation Act for makin

apptication for cutting / fetting / removaI of a tree.

3. Fees prescribed for making apptication referred to above.

4. Time period prescribed for disposat of apptication received under secti

344.

5. Whether the permission granted above is covered under the Pubtic Servic

Guarantee Act.

I am to further request to kindty provide information on the permission

granted so far f rom the year 2020-2021onwards in the fottowing format:

3

oI

orl

A

+

Page 1 of 2l
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The information above may kindty be submitted to this office by or before

31-07-2024 since the matter is Listed for hearing on 06.08.2024.

Yours faithfuttY,

ronrrrn#,iillG
Member Secretary 1?.7.

J&K PCC

Copy to the:

1. Financiat Commissioner (Additionat Chief Secretary), Department of Forest,

Eco togy an d Envi ron ment, Civi L sec reta riat, Ja m m u/Sri naga r.

2. Commissioner/ Secretary to Government, Housing and Urban Devetopment

Depa rtme nt, CiviI Secretari at, Jam mu/Sri nagar.

3. principat Chief Conservator of Forests (HoFF), J&K Forest Department,

Jammu/Srinagar.
4. PCCF/Director, Sociat Forestry Department J&K, Jammu / Srinagar.

2+

Year No. of
Apptications
Received

No. of
Permissions
granted for
fetting/ pruning
of trees

No. of Trees
fetted /
pruned

No. of Offences
registered /
Compounded

2020-2021

2021-2022

2022-2023

2023-2024

2024-2025

Page 2 of 2
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Y1.
Vq

JAD|IIIU MUNICIPAL CORPORATION
TOlvN HALL. JAllfn[U

Ylember Secretary
J&K Pollution Control Committee
Jammu

No:JMC/Estt/34>s_.X Dated:)B -S-)o)_Lt

Subject: Felling of trees posing threat to life and property in the Municipal Corporati
areas.

Sir,

Kindly refer to your office communication No: JKPCC/SC/IL7/24/24}-254 dated

22.07.2024 regarding the subject cited above. In this context, the information sought is

as under:-

d. Corn Yours faithiully

a

9cLlXA^,

*

(Krisha
Joint Commiss

I,eor=t--

tt-a') Municipal Corporation

,A- $ Jammu

a

Copy to the:-
1. Commissioner, JMc for inf

a

Notification regarding constitution
Authority under Section 34O of
Corporation Act, 2000

of Tree
Municipal

Tree Authority constituted by the
Government vide Govt. order No: 1090-
JK(GAD) of 2020 dated 03.t2.2020.

Form prescribed under section 344 of Municipal
Corporation. Act for making application for
cutting / felling / removal of tree

Nil

Fees prescribed for making application referred
to above

Nil

Time period prescribed for disposal of
application received under section 344

180 days

Whether the permission granted above is
covered under the Public Service Guarantee Act

iiilr

Year No. of
applications

received

No. of permissions
granted for felling /

pruning of trees

No. of trees /
felled / pruned

No. of offences
registered /

compounded
2020-2027 Nil Nil Nil Nil

2027-2022 Nil Nil Nil Nil

2022-2023 Nit Nil Nil Nil

2023-2024 74 5B B5 Nil

2024-2025 20 7 9 Nil

Letter file 2024

*

Page I
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frnnof_(
Covemmc.nt olJammu & Kashmir

Forest. Ecologr & Environment Deparlmeut
(' ivil Secretariat. Jammu/Srinagar

Subject: Nomination of Tree officer for the Tree Authorities in Jammu
Municipal Corporation and Srinagar Municipal Corporation.

covernment ordcr No:- lt O - JK(FST) of 2021
Dated:- ll .05.2023

ln tcrnrs ol'Section 3-li ot'Municipal C'orporation Act, 2000. sanction is
herehl' accordctl to tltc norninutiorr rrl Divisitlnal l;oresl Oft'icer. Soeial Forestry.
Jammu; and Divisional l"orest Olliccr. Social Forestry, Srinagar as Tree Offrcers for
the purpose of Tree Authorities of Jammu Municipal Corporation and Srinagar
Municipal Corporation respectively', rvithin their territorialjurisdictions.

By Ordcr of thc Oovcrnment of .lanrmu and Kashmir.

No : FS T-A dml 3 O /2A22-02
Copy to the;-.

sd/-
(Dheeraj Gupta),IAS

Principal Sccretaty to the Governmenl
Dated: I 1. 05.2023

l. Principal Sccretan ro thc llon'hlc I ieurcnant (iorernor.
2. Principal Secrctary to lhe (jtlvernment. Housing & tJrban Development

Department. This is in reference to his OM NO. HUD-I^SGilJMCQJ0ilZ2 dated
13.04.2023.

3. Principal Chief Conservator of Forests & HoFF, J&K.
4. Joint Secretary. (J&K), Ministry of Home Affairs. Government of India.
5. Commissioner/SecrctarJ' to the (ior cnrment. Gencral Administration Department.
6. PCCFiDirector. Social Forestrl l)cpartrncnt. J&K.
7. Director, Archit'es, Archaeologl and Museums. J&K.
E. Private Secretary to the Chief Secretary. J&K.
9. PS to Principal Secretary to Government. Forests. Ecology & Environment

Department.
10. I/c Wehsite/Goverrunent Order file (rv.3s.c)/Stock hlc.

(Moltanr Jan)
llnder Secretary to

F orest..l'.ctftef & Environment Department

') 
Y-Y'

I
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A({tlr" lrlltr l0l0',! I

'l'llc

5ir,

I n ttt nt rt l(nsn rlr I' r'u,'u**(ffiI
A*-t-+

l)tncnt corporatlon Llm tc

Offlsr of tlre Dlvlslonnl Mann8cr (P P Westl Dtvlslon Budgam@
E-rhe Dlvlslonal Forert offlcor

l&l( $oclnl Forestry Dlulslon

$rlna0ar
(Troc Officcr Srinagar)

No: DN/FDC/PPWlfsry 6?3-9 5 Dated: 17"A2'202q

Subjectl Auction result of trees at Amar Singil College GogJl Bagh Srinagar'

Reference: Aufiion Notice No: 1824-36lGM/slFDC/Hrg, dated: 24'.aL2a24

Kindly refer to the above clted subject and refer-ence' In thls regard' it ls to

intimate that some dry, r.lecayed, deter.ioratec! trees (poplar & other species) posing

threat to rife & propedry have been put to auction on the request of the Principal Amar

Singh College GogJl Bagh Srinagar, through a designated committee headed by the

Generar Manager FDCL South. The detairs of auctioned stufflproceedlngs are enclosed

for perusar. It is as such requested to issue fe*ing permission for th*se auctioned rees

to get them removed/ extracted at the earriest before the academic session stars to

avoid anY mishaP'

Early action in the matter ls solicited please'

Manager

FDC, Pir PanJal West

Divlsion, Budgam

1. Copy submitted lo the General Manager' J&KFDC' utlt Ext. CIrc|e, Harnag

Anantnag for informatlon Please'

zl copy t0 Shrt SaJad MaJtd Bhat RM to follow up actlon.

ly

12 of 16
cr ^^--^l --,i+L r-a^*a ^

107



Anno* {

Government of Jammu and Kashmir
General Admi nistration Department

Civil Secretariat, Jammu'

Subject: WP(C)PIL No.4/2020 titled Azra Usmail Vs Union Territory of

Jammu and Kashnrir - constitution of committee thereof'

GovernmentorderNo.4T0-JK(GAD)ot2o2o
Dated:14'04.2020

Sanction is hereby accorded to the constitution of a

Committee, comprising the following to examine all aspects relating to

the Russian Poplar trees including tne impact of the pollen and fluff
from the poplar trees, the desirability of felling Russian poplar trees

and related issues, as specified in the Hon'bte tiigh Court Order dated
10.04.2020, in the above mentioned writ petition:

1 Dr. Mohit Gera, IFS,
Pr. Chief Conservator of Forests and HoFF.

Chairman

2 Mr. Farooq Ahmad Gillani,
Chief Conservator of Forests, Kashmir

Member

3. Dr, Mushtaq Siddiqi,
Vice Chancellor,
Islamic University of Science & Tg!h!g]gg1__

Member

4. Dr. Naveed Nazir Shah,
HoD, Pulmonary Medicine,
Government Medical Colleqe, Srinagar.

Member

5. Mr. Zubair Ahmad Shah,
Conservator of Forests, Srinagar

Member

6. Dr. Tariq, H. Masoodi,

Dean, Department of Forestry, SKUAST, Kashmir.
Member

7 Mr. Mehraj-ud-din Malik,

Regional Director,
Social Forestry, Kashmir

Member-
Secretary

The Chairman of the Committee is authorized to co-opt any other
expert(s) in its deliberations.

The Committee shall be serviced by the Forest, Ecology &

Environment Department and shall submit its report within a period of two

weeks to the Government.

By Order of the Government of Jammu and

lh .\,L0LO

r

t

arma) l(AS

No. GAD(Adm) 13/2020-III

Copy to:
t. Fina ncial Commissioner, Health

:14.04.2020

Secretary to the

Depaftment.
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,l

:i

[,rlncipal Scrrctary to tltc Licutcnant Governor.
['rlnclpal liccrctary tr: tlrc Govcrnment Agricultu re Production DePaftment'

llrinctp;rl Chicf Conscruatrir of Forcst and H0FF.
Environme

Cornmissioncr/Sccretary tn the Government, Forest, EcologY &

Department.
Ctrief Conservator of Forests, Kashmir.
Vicc Chancellor, Islamic tJniversity of Science & Technology'

Dr, Naveecl Nazir Shah, HoD, Pulmonary Medicine, Govern

Collcgc, Srinagar.
Conservator of l:orests, Srinagar.
Dean, Depart mcnt of Forestry, SKUAST, Kashmir'

Rcgional Directo r, Social Forestry, Kashmir.

Privatc Sccrctary to Chief Secretary, l&K.
General for information of the

Private Secretary to the Learned Advocate

Learned Advocate General,
to Advisor(S)/(F)l(B) & (BK) to the Lieutenant Governor.
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14. Private Secretary
15, Private Secretary

16.

to Secretary to the Government, General Admin istration

Depaftment,
Government Order/Stock file/Website, GAD'
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